FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

AA AUCTIONEERS AND CONTRACTORS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor AA Auctioneers and Contractors Private Limited
Date of incorporation of corporate debtor 15.07.2003

3. | Authority under which corporate debtor Registrar of Companies, Mumbai

is incorporated / registered
Corporate Identity No. / Limited Liability U74991MH2003PTC141327
Identification No. of corporate debtor
5. | Address of the registered office and principal | SHOP NO. 20, KOHINOOR SOCIETY, OPR BMC

N

&

office (if any) of corporate debtor SCHOOL, LINK ROAD, SAKINAKA MUMBAI 400072
MAHARASHTRA
6. | Insolvency commencement date in 27.01.2023
respect of corporate debtor (Copy of the Order received on 03.02.2023)
7. | Estimated date of closure of insolvency 31.07.2023
resolution process
8. | Name and registration number of the Mr. Rakesh Maganlal Nathwani

insolvency professional acting as interim IBBI/IPA-001/IP-P-02058/2020- 2021/13190
resolution professional

9. | Address and e-mail of the interim G504, Mystique Moods, Behind Symbiosis College,
resolution professional, as registered Vimannagar, Pune, Maharashtra ,411014
with the Board rakesh@carmn.in

10.| Address and e-mail to be used for G504, Mystique Moods, Behind Symbiosis College,
correspondence with the interim Vimannagar, Pune, Maharashtra ,411014
resolution professional cirp.aaacpl@gmail.com

11.] Last date for submission of claims 17.02.2023

12.| Classes of creditors, if any, under Not Applicable

clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13.| Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and https://iobi.gov.in/home/downloads
(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the AA Auctioneers
and Contractors Private Limited on 27.01.2023.

The creditors of AA Auctioneers and Contractors Private Limited, are hereby called
upon to submit their claims with proof on or before 17.02.2023 to the interim resolution
professional atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.

Submission of false or misleading proofg.qf claim shall attract penalties.
Rakesh Maganlal Nathwani . 3
Interim Resolution Professional
IBBI/IPA-001/IP-P-02058/2020-2021/13190

G504, Mystique Moods, Behind Symbiosis College,
Vimannagar, Pune, Maharashtra 411014
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& Indian Bank

ALLAHABAD

POSSESSION NOTICE (For immevable & Movable Property)
[Under Rube-8{1) of Security Imterest [Enlorcement) Rules, 2002

Whereas: The undersigned being the Authorized officer of the Indian Bank undar the
Securilization and Reconstruclion of Financial Assels and Enforcement af Security
Inferest Act and in exercize of powers conferred undes sectian 13012) read with robe 3
of the Security Inesest (Enforcement) Rules, 2002 issved Demand Notice dated
28102022 caling upon the borrowers Mis, Royal Trinity Maritime Enterprises
throuah its Partners Mr Senthill Kumar (Partner and Borrower), Mrs. Virlalhammal
Anantha Jayaseelan Madar (Partmer and Borrower] and Mrs. Mary Rajesl
{(Guarantor and Mortgager) toc repay the amount mentioned in the nolice
Rs.36,20,717/- (Rupees Thirty Six Lakhs Twenty Thousand Sewven Hundred
Seventeen onby) as on 17.11.2022 and the said amount carmes further interest at
agread rate from 17.11.2022 Ml date of repayment within 60 days from the date of
recaipt of the said notica wilh furlherinterast and incidental charges woa £ 17112022,
The borrowers having fadled to repay the amouwnt, nolice is hereby given 10 the
berrower and the pubtdc in general thal the undersigned bas aken possession af the
property described herein below in exercise of powers conferrad an him under section
13{4) of the sald Act read with rule 8 of the sakd rules, onthis 04 th day of February of
the year 2023,

The borrower inparlicular and the public in general is hereby cautionsd not to deal with
the property and any dealings with the property will be subject to the charge of the
Imdian Bank. Wasant Garden Branch for an amount of Rs. 36.68.857.70 /- (Rupess
Thirty Six Lakhs Sixty Eight Thousand Eight Hundred Ninety Seven and Seventy
Paise only] as on 04.02 2023 and the said amount carries furthar interest at agreed
rata fram 04 02 2023 Ll date of repaymanl,

Berdonw avre e dedails with the Broasoep s on Qd .01 2023

Ac Ha Boaok Accrued Arrears Fees/ Total
Balance Imterest Penalty Charges
{MOX

GRAATE4048| 225855600 |453574.50 0 | 2712131.79
Gaara1d191 415757 42685 28 0 i 455446 28
TOOT2422359| 44453497 | 53TES.02 0 0 498319.83 |

Total due in 0 36,68, 897.70

Loan accounts

The barrower's attention i inviled 1o the provisions al sub-secton (3) ol seclion (123 al
tive A, 10 respect of the ime availabbe, (o redeam he secured assels,

Description of Immavable & Movable Propery:

All that part ard parcel af Flat Mo, 004 | Ground Floor, Bullding known as “Radvekar
Apartment” Co-0p. Heg Society Litd, situated at QOpp. IT main gate , Powal , Mumbai-
400076 , Bearing CTE No. 4% {pt) of Village Tirandaz Mumbai — 400 078 Adrmeasuwring
area 460 =q. fi. built up on the Ground Floor in Building known as “Kadvekar
Apartment”. Property bounded by On or Towards East - By Jcinta Coltaze, On or
Towards West - By Ganesh Building, On or Towards Morth - By Surbhi, On or
Towards Sowth - By Atlas Building.

Hypothecated Assets : Nil

Place: Mumbal
Date: 04.02.2023

Sdi-

(Farmar Manishkumar Dineshixhai)
Authorized Officer, Indian Bank

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

AA AUCTIONEERS AND CONTRACTORS PRIVATE LIMITED

RELCEVANT PARTICULCARS

"AA Auctioneers and Contractors Private Limited
115.07.2003

I Registrar of Companies, Mumbai

1.7 Name of corporate debtor

2.7 Date of incorporation of corporate debtor

3.1 Authority under which corporate debtor
is incorporated / registered

4.+ Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. Address of the registered office and principal | SHOP NO. 20, KOHINOOR SOCIETY, OPP BMC
office (if any) of corporate debtor SCHOOL, LINK ROAD, SAKINAKA MUMBAI 400072

+U74991MH2003PTC 141327

MAHARASHTRA
6. | Insolvency commencement date’in 1727.01.2023
respect of corporate debtor (Copy of the Order received on 03.02.2023)
7.+ Estimated date of closure of insolvency 131.07.2023

resolution process

8. Name and registration number of the
insolvency professional acting as interim

Tresolution-professionat

9. Address and e-mail of the interim
resolution professional, as registered
with the Board

10. Address and e-mail to be used for
correspondence with the interim
resolution professional

117 Last date for submission of claims

"Mr-Rakesh-Maganial-Nathwani
IBBI/IPA-001/IP-P-02058/2020- 2021/13190

G504, Mystique Moods, Behind Symbiosis College,
Vimannagar, Pune, Maharashtra 411014
rakesh@carmn.in

G504, Mystique Moods, Behind Symbiosis College,
Vimannagar, Pune, Maharashtra ,411014
cirp.aaacpl@gmail.com

117.022023

12 Classes of creditors, if any, under | 'Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

13:-Names of Insolvency Professionals +NotApplicable

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
147 (a) Relevant Forms and
(b) Details of authorized representatives
are available at:
Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the AA Auctioneers
and Contractors Private Limited on 27.01.2023.
The creditors of AA Auctioneers and Contractors Private Limited, are hereby called
upon to submit their claims with proof on or before 17.02.2023 to the interim resolution
professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.
Submission of false or misleading proofs of claim shall attract penalties.
Rakesh Maganlal Nathwani @ )
Interim Resolution Professional
1BBI/IPA-001/IP-P-02058/2020-2021/13190
G504, Mystique Moods, Behind Symbiosis College,
Vimannagar, Pune, Maharashtra ,411014

I hitps://ibbi.govin/home/downloads

BSEL INFRASTRUCTURE REALTY LIMITED
CIM: LASIGaMH 1985PLC 04408
Fepd. Offce: 737, Tth Flor, The Bombsy Qilkzeds & Ois Exchange Premises Co. op, Soc. Lid,
The Compary Exchange, Fiol Mo, 2, 3 8 4, Seclor 184, vashi, N Mumbsai-300 705
Tel.: +81-22-B512 3124, Tele Fao +01 22 2784 4401, Wabsia: waw bsal.com
CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER
AND NINE MONTHS EMDED DECEMBER 31, 2022
{Rupsess in Lakhs, excepl psf ahares dals)

Quarber emded Quarler ended Mise months | Year anded
:.; PARTICULARS Elm::;:r i, Dnl:l;nmh:r a1, nnt: ” l.ln;nnzm.
202E
Uraisdred linaudited | Unsudiled Audibed

1 Total income fram operalions 2300 42 21h.05 32358 398,50
2 | Het PrfitiLoss) for the perios

|before tae and excayloral bema) 218398 183.68 3007 54 501,80
J | Hel ProlitTless) dor the pesiod before tax

[Bfter excaplional fams) 218398 183.68 00754 29180
4 Met Pralit|Loss) foe e penod ater 1ax

[after excoplicnal ilems) 167158 119,32 ZEILTA 485 T2

Tois comprehensive: incoma fior the penad 1467158 ifde | REM0F3 485,79
8 | Paid up Equity Shaers Capis

|Fao® Value of As. 104 sach) B 208168 B.281.68 261 68 B261.E8
T | Eaming Per Shara (EPS)

- Basic 2.z 0.4 311 .58

- Diluled 2.0z 0.4 11 0.5
The ey indormation of the standalons fnandal et of the Compary are ghen bekow
1 Tola! incoma from cperations ity 21505 1.203.58 a0
3 ProfitiLogs) baboen i 218298 183 &8 JE7T s 50155
3 ProfiiLoss] mier [ax 1,671.58 119.32 257073 48504
4 | Total comprehensiva income for e period 1.671.58 N | 250073 4353

Hotes:

1. The above Trancial results neve been reviewed by te Audied Commiteg s apgroved by the Boand of
Cerechars al its meefng beld on Febuary 4, 2023

2. The abowa i an asirack of the detalad format of fnancial resubs for the guarier and nine monthe endad
Decpmber 31, 2022 Med wilh e Seck Excharges under Regqulaions 33 of the SEBI (Lising Oblgatons
aril Dischkesure Requiremants) Regulations, 2015 Detaled quartsr and nine manies ended rancial resuls
in the prescribed jommat ars meallabie on the websils of Slock Exchange (websbesindiacom) and the

Campany {sww Esel.com) Far and on bekalt of the Board of Dirpciors
BSEL |nfrastructure Fealty I.Imll:e::!

ad
Sanlash 5. Tambe
Director
DAN: DOEERTTY

Place - Nawi Mumbai
Dated - Febinaary 4, 2023
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FINANCIAL EXPRESS

MONDAY, FEBRUARY 6, 2023

{This i only an adverlisement for information purpose and 15 not @ prospecius announcement. )

" AGARWAL FLOAT GLASS INDIA LIMITED

Dur Company was incorporated on May 3, 2018 as 'Agarwal Flosf Glazs india Private Limited”, a private limited company under the Companies Act, 2013,
pursuant io a certificate of incorporation dated May 3, 2018 issued by the Deputy Regisirar of Companies, Central Regestration Cendre, Mational Capital
Temitory of Dethion behalf of the Registrar of Companies, Jaipur. Subsaquently, our Company was converted info a public Bmited company pursuant to a
resolution passed by our Sharsholders at an extraordinary general meeting held on May 11, 2022 and consequently the name of our Company was
changed ko 'Agamwal Floal Glass India Limited” and a fresh cerificate of incarporation dated June 3, 2022 was issued by the Registrar of Companies, Jaipur. The corporale
identification number of our Company is UT4995RI2018PLCOG1 047, For deails of change in Registered Office of our Company, pleass refer to the chapler titled “History and Certam
Corporale Malters” on page %8 of the Prospectus.

Ghapury 1o Mew Dis

CIN: UT48995RJ201E8PLCOG1087
Registered office: H-1/7890, Siapura Industrial Area Ext., Mear Fire Bridge Office, Jaipur, Rajasthan -302022;
Website: www.agarwalfiozl com; E-Mail: compliance@agarvafioal.com; Telephone No: +31 723 004 3211
Company Secretary and Compliance Officer: Ms. Privanka Mahirchandani. Company Secretary and Compliance Officer;

PROMOTER OF THE COMPANY: UMA SHANKAR AGARWAL AND MAHESH KUMAR AGARWAL

THE ISSUE

PUBLIC ISSUE OF 21,90,000 EQUITY SHARES OF FACE VALUE ¥10/ -EACH (“"EQUITY SHARES”) OF AGARWAL FLOAT GLASS INDIA LIMITED (THE “COMPANY™ OR THE
“ISSUER") FOR CASH AT A PRICE OF ¥ 42/- PER EQUITY SHARE (INCLUDING A SECURITIES PREMIUM OF Z32/- PER EQUITY SHARE) (THE "ISSUE PRICE"),
AGGREGATING TO < 919.80 LACS (“ISSUE") OF THE ISSUE, 1,14,000 EQUITY SHARES AGGREGATING TO < 47.88 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY
MARKET MAKER ("MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION LE. ISSUE OF 20,76,000 EQUITY
SHARES OF FACE VALUE OF 210/~ EACH AT AN ISSUE PRICE OF ¥ 42- PER EQUITY SHARE AGGREGATING TO % 871.92 LAKHS IS HEREINAFTER REFERRED TO AS
THE “NET ISSUE™. THE IS5UE AND THE NET ISSUE WILL CONSTITUTE 30.23% AND 28.66%, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF
OUR COMPANY. FOR FURTHER DETAILS, PLEASE REFER THE CHAPTER TITLED “TERMS OF THE ISSUE™ ON PAGE 155 OF THE PROSPECTUS,

THIS ISSUE IS BEING IN TERMS OFCHAPTER IX OF THE SEBI {(ISSUE OF CAPITAL AND DISCLOSURE REQUIERMENTS) REGULATIONS, 2018
AS AMENDED FROM TIME TO TIME.

For further details se= “TERMS OF THE ISSUE™ beginning on Page no. 155 of the Prospectus.

THE FACE VALUE OF THE EQUITY SHARES IS T10/- EACH AND THE ISSUE PRICE |5 T42/-. THE ISSUE PRICE IS 4.2 TIMES OF THE FACE VALUE.

SALE NOTICE

oale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: Friday, 24 February 2023
from 3.00 prm lo 5.00 pm
(With unlimited extension of 5 minutes each)
Sale of certain Assets and Properties owned by Anoushka Madicare & Diagnostic Privata
Limited (N LIGLIDATION) forming part of Ligwidation Estate formed by the Liquidator,
appointed by the Hon'bde Mationa! Company Law Tribunal, Mumbai Bench vide its Order
dated 29 Movember 2027 jorder communicated on 17 December 2021}, The sale will bs
cong by the undersigned throegh e a-auctmn plattarmn diipsfa-auction. 1 23dane. in/

Assel  Block | ReservePrice | EMD Amount  Incremental Vaue
Planl & Machinery A 1.25 Crong o Lakh 1 Lakh
Terms and Conditions of the E-auction ara a5 under:

1. E-Auction will be conductad on “AS 1S WHERE 15™, “AS IS WHAT 15" and "WHATEVER
THERE IS BASIS™ through approved service provider M/s Auges Asset Managemeni
Company [ 123done.in)

£, For the purpose of particapating in the auction, the intending bidders are required to depos#
EMD amount through DOV NEFT' RTGS W the account “Amoushka Medicare &
Diagnosiic Private Limifed- in Liguidation™, Bank: The Gosmos Go-operative Bank
Limited, Dadar {West) Branch, Current Account No.: 0121001026220, , IFSC Code:
COSEDDDODTZ, The EMD amouni must be credited to the above Bank Account before
5:00 p.m. on 20 February 2023.

3. Inmterested bidders will have to upload thes EYT docements alomg with the EMD
submission details on https:/Ye-auction. 123done.in/ before 5:00 PM of 20 February
2023,

4, The bidding will start from the reserve price, in case, abidis placedin the last 5 minules ol
the closing lime ol the g-auction, the clozing time will avtomatically get extended for 5
minuies with unlimited extenzion. If in any given case bidder failed fo bid due 1o any
reason apart fromtechnicalissuas from Auction portal, EMD amount submitted by badder
willbe forfeited

5, & bidder who submits the highest Bd amount on closure of a-Auction process shall ba
declared as the Successful Bidder and a communication to that effect will be issued
through efectronic mode which shall be subject fo approval by the Liguidator. The highest
bid does nol entitle the bidder o clagn as a successiul bidder, The liguidators decision in
tins Casa wiusl befinal.

B. Upon the communication by the Liquidator to the successful bidder through g-mail / any
other elecironic mode, the successhul bigdar shall be reguirad to further deposit 100% of
the Did amount withen 2 working days and bafance sale consideration be paid within 30
days of the e-avction. Fallure to deposit such amount shall rasult in the forfedure of
amoaunt deposited as indtial EMD and the bidder with the 2nd highest bid in value shall be
declared as the successful bidder thereafter, unless initial declared successful badder
does not take proger recourse &5 anshrimad under the Insolvency and Bankruptoy Gode,
P& raad with the Insolvency and Bankruplcy Board of India (Liquidalion Process)
Requlations, 2016. The process shall continee until the payment of furthar deposit by the
bidder. The initial EMDs paid by the remainéng bidders shall be refunded within a period of
15 days from the dale of e-auction. GST and any relevant taxes as applicabla

7, The Complete E-Auction pracess documeant containing details of the Assets, onling e-
auction Bid Form, Declaration and Underfaking Form, General Terms and Condtions of
onling auction sake are available on wehsite hitps://e-auction.1 23done.in/ Gontact: Mr.
Shekhar Singh at +91- 9711522275  shekharsccarfradesxchange.com and Mr
Ramraj Singh - 9930246301 (On going to the link https://e-auclion.123done.in/
infarosiea bidders wil hava fo search for the rmontioned company by ssing sihar ome of
e two opfions, () Company’s name (Anoushka Medicare & Disgnosiics Private
Limited). or by, (W) State and property typs)

3d/-

¥ishram Narayan Panchpor

Insalvancy Professional

[1BBI Regn. No. - 1BBI/1PA-002/1P-NOO269,/2017-18/10782]
[AFA valid up to 30 November 2023]

B 506, 5th Floor, Building Me. 83, Chembur Sindhoo CHS,
Tilak Nagar, Chembur, Mumbai 400088

Date: 04/02/2023

OPEMS OM: Friday, Feb 10, 2023
ISSUE el

CLOSES ONM: Wednesday, February 15, 2023

3000 EQUITY SHARES FOR RETAIL INDIVIDUAL INVESTORS

Minimum Lot Size 6000 EQUITY SHARES AND IN MULTIPLES OF 3000 EQUITY SHARES THEREAFTER FOR HNIQHB CATEGORY

Simple, safe, smart way to application — Make use of it.

ASEA *Application Supported by blocked amount (ASBA) is a better way of applying to issue by simply blocking the fund in the bank account, investor
can avail the same. For details, check section on ASBA below.
UPI Mechanism | uPINOWAVAILABLE INASBA FOR RETAIL INDIVIDUAL INVESTORS.

For Details on the ASBA and UPI process, please refer to the details given in ASBA form and Abridge Prospectus and please refer to the section
“lssue Procedure™ beginning on page no. 164 of the Prospectus. The process is also available on the website of National Stock Exchange of
India Limited (www.nseindia.com), in General Information Document. List of Banks supporting UPI is also available on the website of SEBI
{www.sebi.gov.in)

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA):Investors have to compulsorily apply through the ASBA process. ASBA has to be availed of by all
investors. Further as per SEBI Circular SEBIIHO/CFD/DILZICIR/PI2018/138 dated November 1, 2018, all Retail Individual Investors can also apply through Unified
Payments Interface (“UPI"). The investor is required to fill the Application form and submit the samae to the relevant SC3E or the Registered Brokers at Broker Center or
the RTA or the COP. The SCSEB will block the amount in the account as per the authority contained in Application form and undertake other tasks as per the specified
procedure. On Allotment, amount will be unblocked and account will be debited only to the extent required to be paid for Allotment of Equity Shares. Hence, there will be
no need for refunds. For more details on the ASBA process, please refer to the section, “Issue Procedure” beginning on page no. 164 of the Prospectus.

RISKS IN RELATION TO FIRST ISSUE

This being the first Public Issue of our Company, there has bean no formal market for the Equity Shares of our Company. The Issue Price (determined and justified by our
Company in consultation with the Lead Manager) as stated under “Basis for Issue Price” heginning on page no. 66 of this Prospectus should not be taken to be indicative
of the market price of the Equity Shares after the Equity Shares are listed. No assurance can be given regarding an active or sustained trading in the Equity Shares or
regarding the price at which the Equity Shares will be traded after listing.

ISSUER'S ABSOLUTE RESPONSIBILITY

Our Company, having made all reasonable inquiries, accepts responsibility for and confirms that this Prospactus containg all information with regard to aur Company
and this Issue, which is material in the context of this Issue, that the information contained in this Prospectus is true and correct in all material aspects and is not
misleading in any material respect, that the opinions and intentions expressed herein are honestly held and that there are no other facts, the omission of which makes
this Prospectus as a whole or any of such information or the expression of any such epinions or intentions, misleading in any material respect.

information under Section 30 of the Companies Act, 2013:

The information regarding the content of Memorandum of Association of our Company as regards Main Objecis ane avaitable on page no. 38 of the Prospectus of the Cormpany. Tha
Liab#ty of the Members iz limited. Our Authorized Share Capital comgprises of 80,00 000 Equity Shares of £10/- each aggregating to £800.00 Lakh. The present issued, subscribed
and paid-up share capital comprises of 50,53 488 Equaty shares of T10V- each aggregating to T505.348 Lakh. We are proposing to issue 21,90 000 Equity Shares of T10U- each in
terms of the Prospectus dated February 3, 20023 at a price of $42/- per share including premium of ¥32/- per equity share. The Names of signatories to the Memorandum of Assaciation
of our Company at the fime of Incorporation and nuember of shares subscribed by them is az follows:

ar.No. Name of Signatories No. of Equity Shares subscribed (Face Value T 10/- each)
1. Uma Shankar Agarwal 50,000
i Mahesh Kumar Agarwal 30,000
Total 1,00,000
The present capital structure of the Company is as follows;
Sr.No. Category of Shareholders No. of Shareholders No. of Share held %
1. Promoters and Promoter Group 6 50,53.485 100.00%
i Fublic 1 3 HNegligible
Total T 3,533,488 100.00

LISTING

The Equity Sharas offerad throwgh this Prospectus are proposad to be Ested on the EMERGE platform of National Stock Exchange of India Limited. Our Company has recaivad an 'in-
principle’ approval letter dated 25th January, 2023 from National Stock Exchange of India Limeted for using its name in this offer document for listing our shares on the EMERGE
Platform of the Mational Stock Exchange of India Limited, For the purpose of this Offar, the Designated Stock Exchange will be National Stock Exchange of India Limited ("NSE"). A
signed copy of the Prospectus shall be delivered for filing with the RoC in accordanca with Section 26(4) of the Compandes Act, 2013. For details of the matenal confracts and
documents available for inspection from the date of the Prospecius up to the Issue Closing Date, see “Material Contracts and Documents for Inspection” on page 232 of this
Prospeclus

DISCLAIMER CLAUSE OF THE SECURITIES AND EXCHANGE BOARD OF INDIA

Since the s5ue is being made in terms of the Chapler [X of the SEBI (ICDR} Regulations, 2018, the Offer Document had besn filed with SEBI, However SEBI shall nof issue any
obsarvation on the Prospactus. Hance, there is no swch specific disclaimer clause of SEBI. However, investors may refer full text of the Disclaimer Clause of SEBI baginning on page
no. 147 ofthe Prospecius.

DISCLAIMER CLAUSE OF THE NSE

It is to be distinctly undersiood that the permission given by NSE should not in any way be deamed or construed that the Prospecius has been cleared or approved by MSE nordoes it
certify the comaciness or completeness of any of the contents of the Offer Document. The investors are advised to refer to the Offer Document for the full text of the 'Disclaimer Clause
of NSE" appearing on the page no. 149 ofthe Prospecius,

Ted: D22-2547 7077 Fax: 022-2547 86071 Email: secretary@transchem.nel
Extract Statement of Unaudited Fmancial Results for the Cuarter and Nine Months Ended 31 December 20232

(¥, in Lakhs, undess otherwise stated)

Note

Diste : 4 February 2023
Place: Thane

Cuearter Ended Mine Months Ended Yaar Ended
SHL_ PARTICULARS 3 Dec 2022 30 Sep 2022 | 31 Dec 2021 | 31 Dec 2022 | 31 Dec 2021 | 31 Mar 2022
(Unaudited) {Unaudited) (Lnaudited) (Unaudited) (Usnaiied i) {Audited)
1 Total income (Met) 104,57 104,00 143.03 321.27 426.52 666.05
s Met Profit | {Loss) for the period {before tax and exceptional iemrs) 63.63 56.14 105.75 195.599 Jog.na 30082
3 | Met Profit ] [Loss) for the period (before tax and after
exceptional items) 63.63 56.14 105,75 195,949 0803 30082
4 Met Profit [ (Loss) for the period (after tax and exceptional fems) {14.90) 11.66 maa 2.9 220064 286.82
5 | Total Comprehensis Income for the penod (Comprising profit for
the period after fax and other comprehensive income after tax) 10.20 40532 #4364 {0, ) 235.57 33589
& Faid up Equity Share Capital (Face value T.10¢- per share) 122400 1,224.00 1.224.00 1,224.00 1,224.00 1,224.00
T | Other Equity (as per last audited batance shest) NA KA NA NA NA 5.406.04
8 Earning per share (EPS) FV ol €300 sach (not annusliced)
(i} Basac EF'S (0.1 0.34 0.4 .68 .88 2.3
{si) Dbt EPS 0.12) 0.34 0,64 0,68 1.8 LM

1) The fnencial résulty are propansd n socordance with the Comganes (indian Accouning Standards) Fules, 2015 (nd-AS) and amendmants msued thareaftor proscibsd under Section
133 of the Companses Act, 20010, and alher recognised scoounting practices and polscies a5 applicable,

Il The asbove is an extract of the detsiled format of Quarterty Financinl Results lor the quarter and nine momnths endod 31 December 2022, liled with the stock sxchangs under Regulation
13 of SEBI [Listing Obligations and Deschosure Reguiremonts) Reguistions, 2015, The full format of the Quarterly Financial Results for the quarter and nine months ended 31 Decomber
2022 are pvailable on Siock Exchange websiie viz, www bseindiscom snd Company's website www iranschem.net,

1 The abowe resulls wors reviewod and recommended by the M Committes and approved by the Board of Dirsciors &1 thelr respactive mbating bkl on 4 February 2023

For Transchom Limited
.

Mahesh Sawash Rananavro
Direcion

DIN;DaT6ET1

Recovery & Write-off Department, Region

A cTHE COSMOS

0-or. BANK vLtp. Correspondence Address : Horizon Building, 1st Floor, Ranade Road & Gokhale Road Junction, Gokhale Road (North),

(Multistate Scheduled Bank)

Dadar (West), Mumbai 400 028. Phone No. 022-24476012/57/58

POSSESSION NOTICE [See Rule-8(1)]-for Inmovable Property

Whereas, the undersigned being the Authorised Officer of The Cosmos Co-op. Bank Ltd., under the Securitisation & Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002 (Act 54 of 2002) and in exercise of the powers conferred u/s 13(12) read with rule 3 of the Security Interest (Enforcement) Rules 2002, issued a
Demand Notices to the following parties thereby calling upon the Borrower, Co-Borrowers, Mortgagors & Guarantors to repay the amount as mentioned in the notices within
60 days from the date of receipt of the said notices.

The Borrower, Co-Borrowers, Mortgagors & Guarantors having failed to repay the amount, notice is hereby given to the Borrower, Co-Borrowers, Mortgagors & Guarantors and
the public in general that the undersigned has taken POSSESSION of the properties described herein below, in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002.

The Borrower, Co-Borrowers, Mortgagors & Guarantors attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the|
secured assets.

The Borrower, Co-Borrower, Mortgagors & Guarantors in particular and the public in general is hereby cautioned not to deal with the properties and any dealings with the
properties will be subjectto the charge of The Cosmos Co-0p. Bank Ltd. for an amount mentioned hereunder with interest, cost and incidental charges thereon.

Place: Mumbai
LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE ISSUER COMPANY
TRANSCHEM LIMITED K
CIN:L24100MH1976PLCD19227 G Y R KF I N TEC H
REGD OFFICE: 304, Ganatra Estate, Pokhran Road No.1, Khopat, Thane(W) - 400 601 Capital Advisors NN L LAT

(HANTY § TN | (DTN

Bt TR

AGARWAL FLOAT GLASS INDIA LIMITED
H-1/730, Sitapura Indusiriad Area Ext., Near
Fire Bridge Office, Jaipur, Raiasthan -302022
Website: www.agarwalfioal.com

E-Mail: compianca@agarwafioat com
Talephone No: +91 723 004 3211

Contact Person: Privanka Mahirchandani,
Company Secretary and Compliance
Officer

CIM: U7 4905 2018PLCS100T

GYR CAPITAL ADVISORS PRIVATE LIMITED

iFormerly known as Alpha Numero Services Private Limited)
428, Gala Emgpire, Near J.B. Tower, Drive In Road,

Thaltej, Ahmedabad — 330054, Gujaral, India

Tel: +91-31 3777564648

Email: infodfgyrcapitaladyizors.com

Website: www.gyrcapitaladvisors.com

Contact Person: Mr. Mohit Baid

SEBI Registration Numbser:INMO00012810

CIN: UsT 200G 201 TPTCIGE008

KFIN TECHNOLOGIES LIMITED

(Formerly known as KFin Technologias Private Limited)
Salanium, Tower B, Plot No- 31 & 32, Financial Destrict,
Manakramguda, Serilingampally Hyderabad Rangareddi
Telangana -500032

Tel: +91 40 6716 2222

Email: afigil ipod@kfintech.com

Website: www kfntech.com

Investor Grievance Email : einward ris@kfintech.com
Contact Person: M Murali Krishna

SEBI Registration Number: INROOOOOOZ21

CREDIT RATING: As this is an issus of Equity Shares there is no credit rating for this |ssue,

DEBENTURE TRUSTEES: As this is an issue of Equity Shares, the appointment of Debenture Trustees is not required,

IPO GRADING: Since the Issue is being made in terms of Chapter IX of the SEBI (ICDR) Regulations, 2018, there is no reguirement of appainting an IPO Grading
agency

BASIS OF ISSUE PRICE: The Issue Price is determined by Company in consuliation with the Lead Manager, The financial data presented in section tifled "BASIS
FOR ISSUE PRICE™ on page no. 66 of the Prospecius are based on Company's Restated Financial Statements. Investors should also refer to the sections/chaplers
fitled "RISK FACTORS" and "RESTATED FINANCIAL INFORMATIONT on page no. 2% and 122 respectively of the Prospecius to get mare informed view before
making the investment decision.

RISK TO INVESTORS: Investments in equity and equity-related securifies imvodve a degree of risk and investors should not invest any funds in this Issue unless they
can afford to take the risk of losing their investiment. Investors are advised to read the risk factors carefully before taking an investment decision in this offenng. For
taking an investment decision, investors must rely on their own examination of our Company and the Issue including the risks imvolved. The Equity Shares offered in
the Issue have neither been recommended nor approved by Securities and Exchange Board of India nor does Securities and Exchange Board of India guarantee the
accuracy or adequacy of the Prospectus. Specific attention of the investors is invited to the section titled "RISK FACTORS" beginning on page no. 21 of the
Prospecius.

AVAILABILITY OF APPLICATION FORMS: Application Forms may be oblained from the Registered Office of our Company i.e. "AGARWAL FLOAT GLASS INDIA
LIMITED", the Lead Manager to the Issue i.e. "GYR CAPITALADVISORS PRIVATE LIMITED", the Registrar to the Issue |.e. "KFIN TECHNOLOGIES LIMITED". The
application forms may also be downloaded from the website of National Stock Exchange of India Limited i.e. www.nseindia.com. Application supported by Block
Amount forms shall be available with designated branches of Self Certified Syndicale Banks, the list of which is available at websites of the Stock Exchange and
SEBI.

AVAILABILITY OF PROSPECTUS: Inveslors are advised 1o refer to the Prospectus, and the Risk Faclors contained therein, before applying in the issue. Full copy
of the Prospectus is available on the website of SEBI {www.sebi.gov.in), website of the issuer Company {www.agarwalfleat.com), the website of the Lead Manager o
the Issue (www.gyrcapitaladvisors.com) and on the websile of National Stock Exchange of India Limited (www.nseindia.com). Investor should note that investment
in equity shares involves high degree of risk. For details, investor should refer to and rely on the prospectus, including the section titled “*RISK FACTOR” on page no.
21ofthe prospectus, which has been filed with RoC.

APPLICATIONS SUPPORTED BY BLOCKED AMOUNT (ASBA): Inveslors may apply through the ASBA process. ASBA can be availed by all the investors except
Anchar Investors. All polential investors are mandatorily required to participate in the Issue through an Application Supported by Blocked Amount ("ASBA”) process.
The Investars are required to fill the ASBA form and submit the same to their Banks which, in turn will block the amount in the account as per the authanty contained in
ASBA Form and undertake other tasks as per the specified procedure. On allatment, amount will be unblocked and account will be debitad only to the extent required
to be paid for allotment of shares. Hence, there will be no need of refund. The ASBA application forms can also be downloaded from the website of National Stock
Exchange of India Limited i.e. www.nseindia.com. ASBA forms can be obiained from the list of banks that is available on website of SEBI at www.sebi.gov.in and
website of Stock Exchange at www nseindia.com. For more details on ASBA process, please refer fo details given in application forms and abridged prospectus and
also please refer to the section *|S3UE PROCEDURE" beginning on page no. 164 of the Prospectus.

Capitalized terms used herein and not specifically defined herein shall have the meaning given to such terms in the Prospectus.

BANKER TOISSUE, REFUND EANKER AND SPONS0OR BANK: On behalf of the Board of Directors

HDFC Bank Limited, for AGARWAL FLOAT GLASS INDIA LIMITED
Lodha-l Think Techno Campus, 0-3 Level. Mext to Kanjurmarg Railway Station, Sdl-

Kanpurmarg (East), Mumbai-400042 Mr. UMA SHANKAR AGARWAL
Telephone: +81 022-30752914, Email: siddharth jadhav@hdicbank.com ! sachin.gawade@hdicbank.com Managing Director

Attention : Siddharth Jadhav | Sachin Gawade DIN: 2806077

Date: 01.02.2023 _
T pRtaee < Kaljlan gTalopeapr . in

Under SARFAESI ACT - 2002
The Cosmos Co-operative Bank Ltd.

'Name of the Borrower, Co-Borrowers -

Sr. ’ Date of Demand Date of Description of Property
No. Mortgaﬂgrnsle&ogig?;ﬁghors and Notice & Amount | Possession (Immovable Property) __
Borrower/Mortgagor: - All'that piece and parcel of Flat No 103, 1st floor admeasuring 488 sq. ft. carpet area (695
Mr. Sagar Vishnu Satpute Demand Notice Date : Sq. ft. Saleable area) (including balcony area) in the building known as Pandurang
Co-Borrower/Mortgagor:- 25.10.2022 Residency Situated on the Survey No.157 Hissa No.18 Old Survey No.116 Hissa No.18
Mrs. Rupali Sagar Satpute %32.96.413.96 01.02.2023 |Village Nilje, Taluka Kalyan & District Thane. Registered with Sub Registrar at Kalyan-5,
Guarantors:- e Under Sr. No. KLN-5 2568-2021. Together with proportionate share in the land under the
1 Mrs. Anita Ramchandra More Plus Further Interest building with right to enjoy common areas and facilities appurtenant to said the flat and
2. Mr. Vickey Suresh Shah & Charges there on with right of ways easements and parking available to said flat and membership attached to

Branch Name: Kandivali saidflat.
Borrower/Mortgagor : - . All that piece and parcel of Industrial Unit bearing No.318 in Building-A, admeasuring 803
Mr. Sachin Subhash Agarwal Demand Notice Sq. Ft.(carpet area) i.e. equivalent to 74.63 Sq. Mtr. Of (carpet area) on the 3rd floor of in
Co-Borrower/Mortgagor:- Date: 11.11.2022 01.02.2023 building knows as “Silver Springs” constructed on property situated of MIDC Industrial Area,
Mr. Surinderk Jailal A | 764,18,816.22 e Taloja, District Raigad bearing Plot No. G-6, Adm.24781.83 Sq. Mtr. Or thereabout alongwith a
2. | MI-ourinderkumar Jatial Agarwa Plus Further lease of a proportionate area on the said land within the village limits of Navade & Padghe,
Guarantor:- Interest & Ch Taluka and Sub-Registration District Panvel, District and Registraion District Raigad. Along
Mr. Sumit Surinder Garg nieres arges with rights to enjoy common area and facilities appurtenant to said premises and with right
Branch Name: Dadar there on of ways, easement and parking available to the said premises along with membership
attached to the said Unit.

Sd/-
Authorised Officer

Place: Jaipur, Eajasthan
Date: February 6, 2023

AGARWAL FLOAT GLASS INDIA LIMITED is proposing, subject to market condition and other considerations, a public issue of its Equity shares and has filed the
prospectus with the Registrar Of Companies, Jaipurl“ROC™). The prospectus is available on the website of SEBI [www.sebi.gov.in), website of the lssver Company
(www.agarwalfloat.com), the website of the Lead Manager to the Issue (www.gyrcapitaladvisors.com) and on the website of National Stock Exchange of India Limited
(www.nseindia.com). Investor should note that investment in equity shares involves high degree of risk. For details, investor should refer to and rely on the prospectus,
including the section tifled "RISK FACTOR" on page no. 21 of the prospectus, which has bean filed with RoC, before making any investment decision.

The equity shares have not been and will not be registered under the US Securities Act of 1933, as amended (the “securities act”) and may not be offered or sold within
United States (as defined in regulations under the Securities Act) except pursuant to an exemption from, or in a transaction not subject to, the registration requirement of
the Securities Act. The aquity shares are being offered and sold only outside the United States in offshore transaction in compliance with regulations under the Securities
&Act and the applicable laws of the jurisdiction where those offers and sales occurs.
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AUCTION NOTICE

Open Auction for sale of following 4 vehicles of our bank on “As it is and
whereitis” basis.

THE MAHARASHTRA STATE
CO-OP. BANK LTD., MUMBAI

(Incorporating The Vidarbha Co-op. Bank Ltd.)

Scheduled Bank
Sir Vithaldas Thackersey Smruti Bhavan,
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Date of Open Auction : 27.02.2023
For Terms and Condition, visit our website : http://www.mscbank.com

Date
Place : Mumbai

Sd/-
Smt. Mansi Joshi
Manager, Gen. Admn.

: 06-02-2023
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PUBLIC NOTICE

Shri Mirav J. Kadakia a member of the
Shanti Swarup SRA Co-operative Housing
Society Lid. Registered under Maharashira
CHS. ACT 1960, bearing registration no.
MUM/SRA/HSGITC/10869/2004 having
address at N, P. Thakkar Road Vile Parle
(E), Mumbai 400057 and holding flat no.
A201 in the building of the society and
holding share certificate in joint name
bearing no.004 for 5 shares of Rs. 50/- each
bearing distinctive nos. from 016 to 020 both
inclusive in the capital of the said society
expired on 23-08-2019 without making any
nomination.
The society hereby invites claims and
objection from the heir or other
claimants/objector or objectors to transfer of
the said shares and interest of the deceased
member in the capitaliproperty of the society
within a period 15th days from the publication
of this notice, with copies of such documents
and other proof in support of his/Merftheir
claimsfobjections for transfer of shares and
interest of the deceased member in the
capital/property of the society. If no
claims/objections are received within the
period prescribed above, the society shall
be free to deal with the shares and interest of
the deceased member in the capitall property
of the society in such manner as is provided
under the bye-laws of the society. A copy of
the registered bye-laws of the society is
available for the inspection by the
claimants/objectors in the office of the
society! with the secretary of the society
between 7.00 p.m. to 9.00 p.m. from the
date of the publication of the above notice till
the date of the expiry of its period
Place : Mumbai
Dale : 6/2/2023
Sd/-
The Shanti Swarup SRA CHS. Ltd.
Hon. Secretary
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